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CASE NO. :
Appeal (civil) 1676-1678 of 1999

PETI TI ONER:
Comm of Central Excise, Chennai.

RESPONDENT:
M's Dunlop India Ltd., Chennai

DATE OF JUDGVENT: 25/01/2005

BENCH:

S.N. VARI AVA Dr. AR LAKSHVANAN & S. H KAPAD A
JUDGVENT:

JUDGMENT

KAPADI A, J.

For the reasons given in our decision in the conjoint Gvil
Appeal s, entitled Comm ssioner of Central Excise v. MR F.
Ltd. [Cvil Appeal No.1476 of 1999 etc.], both these Cvil
Appeal s filed by the departnment relating to Di pped Tyre Cord
Fabric are also all owed; the inmpugned judgnments and orders of
the Tribunal as well as of the Conm ssioner are set aside; and
these appeals are remtted to the Commi ssioner, Chennai for a
fresh disposal in accordance with | aw

In the facts and circunstances of this case, there will be
no order as to costs.




